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SHRI P. NARASIMHA REDDY
What efforts have been made by Government
to test this Bharati process in our country,
has such a test been held, and if so, with
what results ?

SHRI S. MOHAN KUMARA-
MANGLAM The hon member 1s aware
that this question was recently answered by
me in the House that the question of the
feasibility of this process was referred to a
Committee of experts in June 1971 consisting
of Dr. Altekar, Dirsctor of the National
Metallurgical Laboratory, Jamshedpur as
Chairman and four members: Dr. Brahma-
prakash, Director of the Mctallurgical Group
of the Bhabha Atometic Reserch Cente,
Bombay, Dr Tahmankar, Director. Defunce
Metallurigical Laboratory, Hyeerabad, Prof.
T. R Anantaraman. Head of thc Metal-
lurgical Dept., Hyderabad University and
Shri K C. Mohan, Deputy Chief Engincer,
CEDB, HSL. The Committee reported after
going through the entire matter that it would
not be feasible to pursue this process fuyther
because of certain difficulties in connection
with its operation itself. After receiving the
report, we sent it to a number of eminent
metallurgists in the country and it is only
after receiving their opionion that we have
finally decided that it would not be useful
to proceed with further investigation of the
process.

SHRI P. NARASIMHA REDDY : Did
the Committee go into the feasidility report
prepared by Koppers and Demag of West
Germany ? Do Government intend to rest
content with the report of our experts or do
they consider it desirable to have a labo-
ratory scale test or a small plant test of the
process in v.ew of its revolutionary nature
and the immense benefits likely to accrue
from it ?

SHRI S. MOHAN KUMARA-
MANGALAM : The matter referred to
the Committee for opinion was whether
Government should or should not go in for
laboratary scale or any other scale type of
testing of this process. It is on the advice
of the Committee consisting of metallurgical
experts and of the metallurgical experts in
the country that Government have come to
the conclusion that it would not be worth-
while pursaing it.
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SHRI G. VISWANATHAN Dr.
Bharati's revolutionary process of Steei-
making has becn attracting the attention of
USA and W, Germany, In view of the fact
that Koppers, a leading firm of W, Germany,
have said that the proposition is feasible,
why cannot Goveinment make another
study and have a pilot plant to test it ?

SHRI S. MOHAN KUMARA-
MANGALAM : Government consider it
would be proper in a technical matter fike
this to depend on the advice of technical
experts in our country, who are admittedly
the best cxperts in the courtry. We have
no rcason to believe that in giving their
advice these experts have been guided by
any but the highest ethical considerations
and exercise of their technical knowledge.
We do no think it proper for us to go by
any other advice except that ol the highest
technical experts in India.

SHRI SHYAM SUNDER MOIIA-
PATRA : Since this matter has roused
interest not only in India but abioad, why
not constitute a committee of international
experts to probe Into it ? ¢

SHRI S. MOHAN KUMARA-
MANGALAM : Government have every
confidence 1n the reputation and capacity of
the Indian experts in metallurgical sciencc.\
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
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VERMA) : (a) and (b): In secveral indus-
tries a system of variable dearness allowance
linked to the cost of living has already been
introduced, either through the recommenda-
tions of Wage Boards or bilateral settle-
ments, to protect the workers from any
hardship arising from increases in the cost
of living. The parties concerned can nego-
tiate for the introduction of the system in
other industries/establishments and evolve
mutually acceptable formulae for the
purpose.
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHA-
DILKAR) : So far as the linking of the
tise in prices and trying to neutralise it by
dearness allowance is concerned, this method
is followed. In 19 industries, wage board
recommendations are being adopted, and on
that basis, between 90 per cent an 100 per
cent neutralisation is taking place In three
cases— iron and steel industry, banking m-
dustry, and the Life Insurance Corporatian~
because of bilateral negotiations, this has
been set. In other industries, as the reply
itself made it very clear, it is for the pro-
prietors or the managements and the workers
to resolve this issue, and wherever these
issues are raised —it is not a question of
legality of strikes—they could be settled
even by conciliation or other machinery.
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SHRI R. K. KHADILKAR : Thisis a
hypothetical question. As I have said, 19
Major industries are covered by :ihe wage
board awards. Then, some major industries
are covered by bilateral negotiatio . If
there is any specific case, then 1 would be
able to reply, but in a general hypothetical
way, I am not in a position to reply.

SHRI G. Y. KRISHNAN : It has be-
come a general feeling among the workers
that it 1s only after an agitation or a strike
that the Government will consider their
demands. Has the Government noticed it,
and what is the remedy for 1t ?

SHRI R. K. KHADIIKAR : It s not
correct to presume that because of agitation
only these 1ssues are resolved. Sometimes.
certain managements or proprietors do not
heed at the appropriate time to take steps.
Such instances are there. But to make a
general siatement like this, that unless there
18 somie work stoppage or a strike no heed
1s given to their legitimate demands, is not
correct,

SHRI G Y. KRISHNAN : That is in
respect of private undertakings. What
about the public undertakings ? Why not
Government takes steps ?

SHRI R. K KHADILKAR : So far as
the public undetakings are concerned, the
Government 1s taking appropriate steps.

SHRI DINEN BHATTACHARYYA :
The Minister must agree that the method
of compilation of the cost of living index
is faulty in most of the places. In Tamil
Nadu, West Bengal and at the Central level
also, this point has been raised again and
again; the actual rise in the price index
that is there dose not actually reflect the
prices that are prevailing in the market.
So, in this respect, vhat do the Govern-
ment propose to do, so that there is actual
neu'ralisation of the cost of living?

SHRI R. K. KHADII KAR : This
suggestion, that the present price index
machinery- as the hon.member is suggesting
—is inadequate......

SHRI DINEN BHATTACHARYYA :
It is fauhty.



29  Written Answers

SHRI R K KHADILKAR T'at it
dose not reflect the prce trend—this 13 a
suggestion for improving that machinery

SHRI'S M RANERIJEE Is he aware
that there 13 serious discontent among the
twenty lakhs of Central Government emp-
loyees over the abnormal delay in the publi-
cation of the Pay Commssion report and if
s0 18 he Likely to take up this matter with
the other Ministries and see that the report

15 implemented without 4 major labour
unrest ?
SHRIR K KHADILKAR I think

he should address this question to the Mint.
stry of Finance
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SHRI R K KHADILKAR It 1s
always not possible that as soon s there 1s
a price rise registered somewhere note Is
taken to give effect to that immediately
automatically Such a machmery 1s not
there
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Man Days Lost by Strikes and

Lock Onts in Industrial Sector
m 1972

*28 SHRIG Y KRISHNAN will
the Mimister of L ABOUR AND REHABI-~
LITATION be pleased to state

(a) the total number of man days lost
by strikes and lock-outs 1n Indusnial secter
duting January and February 1972 and





